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BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE
BENCH, KOLKATA,

ORIGINAL APPLICATION NO. OF 2025/EZ
(Under Section 18 read with Sections 14, 15 of National Green
Tribunal Act 2010)
' IN THE MATTER OF:

Girija Prasad Patra

VERSUS
State of Odisha, And Ors

SYNOPSIS

That the Applicant States that your Applicant is a law abiding citizen of India
permanently residing at the respective addressee mentioned in the cause title
hereinabove. The applicant is interested in the protection of the environment
and in protection of the right to a clean environment guaranteed to them by
the Constitution of India under Article 21and in performance of his duty under
Article 51. It is submitted that the present application has been seeking
appropriate directions to protect the Balada (Nainlo) Devi River running
through the District of Cuttak and other areas within Odhisa from illegal sand
mining being carried out by the private respondent
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BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE BENCH,

KOLKATA,

ORIGINAL APPLICATION NO. OF 2025/EZ

(Under Section 18 read with Sections 14, 15 of National Green Tribunal

Act 2010)
IN THE MATTER OF:

Girija Prasad Patra

State of Odisha, And Ors

.... Applicant

VERSUS

...... Respondents

LIST OF DATES

1. 05.08.21

Environmental clearance granted for a
period of 5 years for sand mining
activity at Balada (Nainlo) Sand Quarry
lying at Devi River at Village Balada
under Kantapada Tahasil over an area

of Ac. 12.00 or 4.85 Ha

2. 17.07.2022

The private respondent being the

successful bidder under the provisions




of OMMC Rules, 2016 had filed an
application for transfer of EC granted by
State Environment Impact Assessment
Authority Odisha, Bhubaneswar (SEIAA)
in its favour pursuant to which the
Tahasildar, Kantapada had requested
SEIAA to transfer the EC in favour of the

private respondent

28.02.2023

on a complaint received regarding
illegal and excess mining, a joint
enquiry was conducted by a team
comprising of Tahasildar, Kantapada,
Deputy Director of Mines, Cuttack,
Geologist Cuttack amongst others on
27.01.23 which submitted its report
dated 28.02.23 wherein it was
concluded, upon survey, that the
private respondent has excavated
approximately 38078 m3 of sand which

is beyond the limit

12/04/24

That inspite of the fact that penalty
was imposed on the private
respondent for illegal extraction of
sand, the Environmental clearance was
amended based on the replenishment

study done by M/s Geomac Solutions
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amended based on the replenishment
study done by M/s Geomac Solutions
Pvt Ltd that envisaged quantity of sand

replenished is 22009 cum, it was

recommended and stipulated that only n*

)
: i
- ; i e0-? Q
22009 cum is the maximum quantity of o </
Opr ot

sand that can be extracted.

9/12/24 & 29/12/24 | That the aggrieved villagers submitted

representations stating the fact that
the illegal sand mining is causing flood
destroying the property and lives of
innocent villagers. The villagers also
submitted that the private respondent
is mining illegally in excess of 22009
cum sand as specified in the EC and
outside the designated plot through
out the day by using heavy machines
and illegally transporting sand through
the narrow embankment road of the
village. Till date no action taken by the

respondent authorities




BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE BENCH,
KOLKATA,
ORIGINAL APPLICATION NO. OF 2025/EZ
(Under Section 18 read with Sections 14, 15 of National Green Tribunal

Act 2010)

IN THE MATTER OF:

Girija Prasad Patra, Brahmanbati, P.O. Badamulai, P.S. :G3
Town/District : Cuttack, Odisha -754018
e APPLICANT
VERSUS L
1. State of Odisha, represented through the Additional Chief
Secretary to Govt. of Odisha, Forest Environment and Climate
Change Department, Kharavel Bhavan, Bhubaneswar, District :
Khordha, PIN — 751001, Email — fesec.or@nic.in
2. Collector & District Magistrate, Cuttack, At/P.O./District : Cuttack.
PIN — 753002, Email — dm.cuttack@nic.in
3. Tahasildar Kantapada, At/P.O. Kantapada, P.S. Olatpur, District :
Cuttack Collectorate, PIN—-754018,
Email-tahasildarkantapada@gmail.com

4. Deputy Director of Mines, Cuttack,  At/P.0O./District : Cuttack.

PIN — 754021, Email — mo.cuttack@orissaminerals.gov.in
5. Odisha State Pollution Control Board, through  the Member

Secretary, Paribesh Bhawan, A/118, Nilkantha Nagar, Unit — VIII,
Bhubaneswar, Odisha, PIN - 751012, Email -
member.secy@ospcboard.org

At/P.0./District : Cuttack.



6. State Environment Impact Assessment Authori N
Member Secretary Odisha, SRF — 2/1, Acharya Vihar, Unit — IX, OPTCL
Colony Ananda Bazar, Bhoi Nagar, Bhubaneswar, Odisha, PIN — 751022,

Email — ms-seiaaor@gov.in

7. M/s. Suryavanshi Earth Movers, Represented through its
Managing Partner, Mr. Bibekananda Dash, Office, At-Sibanarayanpur,
P.O/District- Keonjhar, PIN —758022.

THE HUMBLE APPLICATION OF THE APPLICANT ABOVENAMED

MOST RESPECTFULLY SHOWETH:

1. THAT the address of the Applicants is as given above for the service

of notice of this Application.

2. THAT the addresses of the Respondents are as given above for the

service of notice of this Application.

3. THAT the Present Application is being filed Under Section 18(1) read

with Sections 14, 15 of National Green Tribunal Act 2010 (hereinafter,
the 'NGT
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the environment and ecology.

4. That the Applicant States that your Applicant is a law abiding citizen Ofmia
permanently residing at the respective addressee mentioned in the cause title
hereinabove. The applicant is interested in the protection of the environment
and in protection of the right to a clean environment guaranteed to them by
the Constitution of India under Article 21and in performance of his duty under
Article 51. It is submitted that the present application has been seeking
appropriate directions to protect the Balada (Nainlo) Devi River running
through the District of Cuttak and other areas within Odhisa from illegél sand

mining being carried out by the private respondent.

5. BRIEF FACTS OF THE CASE:

(a) The Tahasildar, Kantapada, being the lease granting authority, had applied
to the State Environment Impact Assessment Authority Odisha, Bhubaneswar
(SEIAA) for grant c;f Environmental Clearance (EC). Accordingly SEIAA
submitted the appraisal report aqd recommended for grant of EC vide its letter
dated 02.07.21. Thereafter State Environment Impact Assessment Authority
Odisha, Bhubaneswar * (SEIAA) vide its letter dated 05.08.21 granted

Environmental Clearance for a period of 5 years for sand mining activity at

Balada (Nainlo) Sand Quarry lying at Devi River at Village Balada under
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Kantapada Tahasil over an area of Ac. 12.00 or 4.85 Ha. The OP.No.7 has
further submitted a form-O under rule 28(4) of the Odisha Minor Mineral
Concession Rule 2016 wherein it is clearly declared at para-10 that the m‘iﬂiﬂng
shall be done by open cast pit manual method and transportation would be
undertaken through dumper and tractor. It is further prescribed therein that

extraction and loading of sand into truck and tractor will be done by manual

means.
A copy of the letter dated 05.08.21 and Form-O
submitted with regards to Balada (Nainlo) Quarry is
annexed herewith as ANNEXURE-1

b) It is relevant to state that amongst other conditions, one of the primary

stipulated condition as mentioned in clause 9.2 was that in the first year i.e.

before the rainy season of 2022, the extraction of sand shall not exceed 25000

Cum.

c) The private respondent being the successful bidder under the provisions
of OMMC Rules, 2016 had filed an application for transfer of EC granted by
State Environment Impact Assessment Authority Odisha, Bhubaneswar (SEIAA)
in its favour pursuant to which the Tahasildar, Kantapada had requested SEIAA
to transfer the EC in favour of the private respondent. Accordingly the SEIAA
vide its letter dated 13.07.2022 had approved transfer of EC in favour of the

OP.No.7. It is relevant to state that the condition with regard to quantity of
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extraction of sand as mentioned in Clause 9.2 in the letter dated
05.08.21 under Annexure-1 was also stipulated in letter dated 13.07.22

in Clause 3.

A copy of the letter dated 13.07.22 is annexed
herewith as ANNEXURE - 2.

d) The Respondent No.6 - State Pollution Control Board vide its
letter dated 22.09.22 had granted the Consent to Operate in favour of
the private respondent. Thereafter vide its letter dated 01.10.22,
Respondent No. 7 granted Consent to Operate as stipulated under
Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 in favour of the Respondent No.7, with conditions
stipulated therein, which is valid till 31.03.2025. The consent was
granted by the State Board at Village Balada (Plot No. 128 of Khata No.
331, lease hold area of 12 Acres (4.85 Ha.) Kisam Nadi, P.S.: Gobindpur,
Tahasil — Kantapada, District: Cuttack, Odisha.

A copy of the letter dated 01.10.22 is annexed

herewith as ANNEXURE-3.

e) As the matter stood thus, on a complaint received regarding
illegal and excess mining, a joint enquiry was conducted by a team
comprising of Tahasildar, Kantapada, Deputy Director of Mines,
Cuttack, Geologist Cuttack amongst others on 27.01.23 which
submitted its report dated 28.02.23 wherein it was concluded, upon
survey, that the private respondent has excavated approximately

38078 m3 of sand which is beyond the stipulated
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condition as mentioned in clause 9.2 i.e. the extraction of sand shall not

exceed 25000 Cum.
A copy of the Joint Enquiry dated 01.03.23 is annexed

herewith as ANNEXURE - - L/

f) Pursuant to the above, the Tahasildar, Kantapada, vide its letter dated
04.03.23 directed the private respondent to stop the quarry operation until
further orders. Thereafter vide letter dated 15.03.23, the Tahasildar,
Kantapada intimated the private respondent to deposit a sum of Rs.
38,38,814/- which included the Royalty, Additional charge, DMF, EMF and
"penalty s per the OMMC Rules,2016 owing to the excess sand mining within a
week with a direction to obtain revised mining plan for operation. Inspite of
the above letter, the private respondent did not make the deposit for which a

reminder was issued vide letter dated 28.03.23 by the Tahasildar, Kantapada to

osit the same by end of March 2023.
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RE-Z respectively.

/id éposnted\\bniy_la_rf,amount of Rs. 8,00,000/- for which the
Tahasildar,Kantapada, vide its letter dated 21.06.23 directed the private

respondent to deposit the balance amount within a week.

Rhi
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A copy of the letter dated 21.06.23 is annexed

herewith as ANNEXURE-8.

h) Thereafter on receipt of public petitions, a joint enquiry was
again conducted on 28.06.23 and a report was submitted on 04.07.23
wherein surprisingly, the excess amount of sand extracted was limited
to 2078 cum as 11,000 cum of sand was used in that road. Accordingly
recalculation was done and the private respondent was called upon to
deposit an amount of  Rs. 2,30,514 (balance amount after deducting
Rs. 8,00,000/- already paid).

A copy of the letter dated 01.08.23 is annexed

herewith as ANNEXURE-9.

i) The Applicant submits that the conditions of the Environmental

clearance dated 05/08/2021 stipulates as follows:

9.1 “The project proponent has to carry out by engaging
appropriate consultant, a study of the annual replenishment
rate of sand by colecting pre monsoon & post monsoon data

from the field to know the quantum of volume of sand

deposited/replenished & extracted in the mining lease area.

.................. . The finding of the study shall be submitted to SEIAA
to assess the rate of replenishment of mined out sand in the
lease area. Pending carrying out of the study & submission of
the report, this clearance is being granted in an adhoc manner

and is liable to be revoked after one year



15

i.e. after 15hOctober,2022 if satisfactory replenishment study report is
not submitted. The submission of study report of rate of annual

replenishment of sand is obligatory for the project proponent.

9.3 The project proponent should carry out River bed sand mining
manually by engaging local Iabo_rers in force to check over exploitation
of sand at the source.

9.4 Any change in the plan or quantity to be produced shall require
prior approval of SEIAA. This EC shall not be transferred without the
permission of SEIAA. In case, the lease is settled in favour of any
lessee, the permission of SEIAA will be taken along with the deposit of
scrutiny fee.

9.11.No transportation of the minerals shall ordinarily be allowed on
any road passing through villages/habitations/forest land without
prior explicit permission. Transportation of minerals through existing
rural roads can be allowed only by the concerned Govt.

Department/Gram Panchayat and only after required strengthening,

such that the carrying capacity of road is increased to handle the sand
truck traffic. The project proponent shall bear the cost towards the
widening and strengthening of existing public roads in case the same is
proposed to be used for the project. No movement on any road is

allowed on existing village road network without appropriately
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increasing the carrying capacity of such roads Project proponent shall
ensure that the road may not be damaged due to transportation of the
mineral and transport of minerals will be as per IRC Guidelines with
respect to complying with traffic congestion and traffic density. Plying of
sand extraction trucks may be allowed on roads / path ways passing
close to schools temples, hospitals and such other public places only with

prior written permission of competent authority.

9.12. Vehicles hired for transportation of sand from the site-should be in
good condition and should have pollution check certificate and should
conform to applicable air and noise emission standards and should be

operated only during non-peak hours.

The Applicant submits that these clauses and conditions regulate the
plying of vehicle within the villages/habitations/forest land are the
conditions laid down in the Envfronmental Clearence in the manner in
which it is to be done. However the private respondent is possibly hand
in glove with the state authorities and are openly flouting the conditions
of the Environmental Clearence and continuing with the illegal mining as

well as transportation of the same which is illegal and arbitrary.
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i) That the petitioners most humbly and respectfully submits that
the lessee of the Balada (Nainlo) Sand Quarry in utter disregard to the
mining plan have been engaging heavy machinery / excavator and
using mechanized means for loading of the sand into multi axle heavy
vehicles though it is settled position that the loading shall be done
manually and only tractors and trucks are to be engaged for the
purpose of transportation from the sairat source.

k) Pursuant to a joint enquiry, a report was submitted on 04.07.23
whereby surprisingly, the excess amount of sand extracted was limited
to 2078 cum as 11,000 cum of sand was used in that road. In this
regard it is submitted that it is well settled a law that in case of mining
of minor minerals, the project proponent has to utilize the extracts only
for the purpose for which it has been extracted and no other ancillary
purpose. In the present case, possibly, the private respondent, in order
to escape/reduce the liability towards penalty and additional cost has
made an attempt to camouflage the total amount extracted by utilizing
the minerals for the road which in itself is illegal.

I) That inspite of the fact that penalty was imposed on the private
respondent for illegal extraction of sand, the Environmental clearance
was amended on 12/06/24 based on the replenishment study done by
M/s Geomac Solutions Pvt Ltd that envisaged quantity of sand
replenished is 22009 cum, it was recommended and stipulated that
only 22009 cum is the maximum quantity of sand that can be
extracted, conditions of the original EC remaining the same. Copy of

the Amended EC is annexed herewith and marked as annexure 12.
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m) That the villagers submitted several written representations before
the respondent authority to bring forth the illegal operation of the
sand mine by the private respondent and the fact that illegal mining is
causing flood destroying the property and lives of innocent villagers,
moreover illegal plying of heavy machineries and trucks, causing
difficulties for the villagers for which the local Sarpach of Jharapada
Grama Panchayat made a representation to the Hon’ble Chief Minister
and various other state authorities.

A copy of the letter dated 30.11.24 is annexed

herewith as ANNEXURE-10.

1

%) That the aggrieved villagers submitted representations dated
| 9/12/24 and 29/12/24 stating the fact that the illegal sand mining is
causing floods destroying the property and lives of innocent villagers.
The villagers also submitted that the private respondent is mining
illegally in excess of 22009 cum sand as specified in the EC and outside
the designated plot through out the day by using heavy machines and
illegally transporting sand through the narrow embankment road of the
village. The villagers approached various state authorities ventilating
their grievances about the illegal plying of vehicle and pollution caused
thereof, but till date there is no relief is granted, no action is taken by

the respondent authorities.

Copies of the representations are annexed herewith as ANNEXURE-11

Series



\_‘,\..; That there is no other alternative legal remedy and the remedy sought for

herein would be adequate full and complete.

)

&, The balance of convenience lies in favour of the Applicant and the Applicant

shall suffer irreparable loss and injury if the relief as prayed before this Hon’ble

Tribunal is not granted.

6. GROUNDS :

i. For that owing to the illegal operation of the sand mine and illegal plying of
heavy machineries and trucks, the villagers faced lot of difficulties in their day
to day living as well as environmental hazards, including air and water

pollution, and hence warrants interference of this Hon’ble Court.

ii) For that the private respondent have excavated approximately 38078
m3 of sand which is beyond the stipulated condition as mentioned in clause
9.2 i.e. the extraction of sand shall not exceed 22009 cum which in itself is
illegal and goes beyond the scope of lease agreement as well as the
- Environmental Clearence for which the private respondent is liable to be held
fespbnsible.

iii)  For that The respondent authority failed to appreciate that e private

respondent is engaging heavy multi axle vehicles for transportation of sand,
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(Mines & Minerals) from the sairat source by using village road, which is not
equipped to bear such traffic and neither same is permitted under the rules;

iv)  For that though the sairat source is in village Balada which is in the
district of Cuttack but there is no road for said source and the private
respondent is using the road through Nainlo in the District of Jagatsinghpur
creating danger to the only narrow village embankment road

v) For that the respondent authorities failed to address the grievances of the
aggrieved villagers who submitted representations dated 9/12/24 and
29/12/24 stating the fact that the illegal sand mining is causing flood
destroying the property and lives of innocent villagers. The villagers also
submitted that the private respondent is mining outside the designated plot
through out the day by using heavy machines and illegally transporting sand

through the narrow embankment road of the village

vi). FOR THAT the acts and conducts of the respondent authorities are
arbitrary, malafide and vexatious inasmuch as in violation to the guidelines
provided by the MOoEF&CC in the Sustainable Sand Mining Management
Guidelines 2016 and Enforcement & Monitoring Guidelines for Sand Mining,

2020.

viii. FOR THAT the manner, in which the Respondent authorities have

deliberately abused their respective delegated powers by indiscriminate river
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sand mining directly, influences the shape of the riverbed. This often
results in many indirect and cumulative effectson the physical
characteristics and the dynamic equilibrium of erosion and
sedimentation of a river, and will cause an adverse impact over the
ecological balance. Copy of the Photographs of illegal mining using

heavy machineries is annexed herewith and marked as Annexure — 13.

7. LIMITATION

The Applicant declares that the cause of action in the instant case,
accrues and continues from day-to-day, Such cause of action is
renewing on a day-to-day basis and as such the question of applicability
of the limitation prescribed in Section 14 (3) of the National Green

Tribunal Act, 2010 does not arise.

8. INTERIM RELIEF:
Pending disposal of the application, under the circumstances as

aforesaid the applicant most humbly prays before this Hon’ble Tribunal

may be pleased to:

1a. Direct the Private Respondent to Stop extracting sand from village
Balada, Plot No. 128 of khata No. 331, Tahasil- Kantapada, P.S.
Gobindapur, District Cuttack, Odisha till the disposal of this Application.
1b. And such further order or orders as may be fit proper and nécessary

in the facts and circumstances of the case.
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9. PRAYER

In view of the above facts and circumstances it is most respectfully

prayed that this Hon’ble Tribunal may be pleased to:

A. Direct the respondent authorities to conduct a spot enquiry along

with an expert team to redress the grievances of the villagers
B. Direct the respondent authorities to restrain the private respondent
from extracting sand from village Balada, Plot no.128 of khata No.331,

Tahasil- Kantapada, P.S. Gobindapur, District Cuttack, Odisha

C. Direct the Respondent Authorities to restrain the private respondent

from using the village road for illegal transportation of sand.

D. Any other order/s as this Hon’ble Tribunal may deem fit & proper.
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REFORE THE NOTARY PUBLIC
AT BIDHANNAGAR
01ST-NORTH 24 PARGANAS

VERIFICATION

|, Girija Prasad Patra, Son of Gokulchandra Patra, aged about 49 years,
by occupation- Business; residing at Brahmanbati, P.O. Badamulai, P.S.
:Gobindpur, Town/District : Cuttack, Odisha -754018
, do hereby verify that the contents of paras 1 to 6Kare true to my
personal knowledge and rest of the paragraphs are my humble

submissions and that | have not suppressed any material fact;

NN O (?r\y\ (P(WK\N‘Q\

Signature of the applicant

S. CHAUBHURI
#* NOTARY &
GOVT. OF INBIA

12gd. Ne.
sidhanneger Ceurt
ist.-North 24 Pgs.

17 JUN 2025
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I, 1, Girija Prasad Patra, Son of Gokulchandra Patra, aged about 49
years, by occupation- Business; residing at Brahmanbati, P.O.
Badamulai, P.S. :Gobindpur, Town/District : Cuttack, Odisha -754018
, do hereby solemnly affirm and say as follows:-

1. That | am the petitioner in this case and | am weli acquainted with
the facts and circumstances of this case and | am competent to swear

this affidavit.

2. That the circumstances made in paragraphs 1 to 6 are true to my

knowledge and the rest are my humble submissions before this Hon’ble

Court.
Prepared in my Office ,ﬁf AT C\j‘—u\)\ (_?c)d\rt(’,\ .
%J(’ﬂ)/ The deponent is known to me,
Advocate
Solemnly affirmed before me -8

This the(#th d ftﬂm\i
is the[Fth day of May, 2025, /s. CHAUBRHURI

% NOTARY %
GOVT. OF INDIA
Regd. No.-8584/08

Bidhannagar Court
Dist.-North 24 Pgs.

v 7 JUN 2025



STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ODISHA, BHUBANESWAR

e e e B AP "Rﬁ and EIA Notification, 2006 by te Mo&F % CO Gaut of g
N RRmanttvar TH022, Tal OR74-25410249 F-manl seiaaons s dgorms «or

Qo'-jl [SELAA m H-8e200]

File No. SEIAA-1322/02-2021

To ,
The Tahasildar: Kantapada
Tahasil-Kantapada
Dist-Cuttack

Sub: Proposat of Tahasildar, Kantapada for mmmg .of- sand from Balada Sand Quarry
over an area of 12.00acres or. Sh ,wllage—- Balada Tahasil- Kantapada,

District- Cuttack - Environmental

Ref  SEIAA File No: :sEtAA-n 32’2_10,

Sir :
This is with- reference to th_

fﬂme mode) for the proposed activities

environmental clearance (submltted i

mentioned above. : _ SHE :
2 [The -application- has been submltted in’ the ofﬂme mode because there is no

provision at present for filing’ EC appllcatlon for such cases (minor mineral extraction
involving area less than or equal 1o 5ha ie., B2 category projects) in the online mode
before SEIAA in the PARIVESH portal. The relevant application Form-IM does not
appear on the screen of the said portal when EC application is to be filed to SEIAA]. The

applicant has submitted the apphcat:on in Form-l,i.e. the Form in which appiications for
minor mineral projects were being submitted upto the year 2016 before SEIAA. The

Form-l does nnt contain some of the situational information relating to environmental

sensitivity, but much of the required information has been submitted by the applicant in

the Checklist and also in the PFR.

3. The application in Form-! is supported by other necessary documents, namely the

PFR. DSR. EMP, Approved Mining Plan and Checklist.

1

by
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a. This is a proposal for mining of sand from Balada Sand Quarry lying in the Devi
River bed located at village- Balada, Tahasil- Kantapada, District- Cuttack,

4. The proposed activitios in a nut shell are as follows: -

over lease area of 12.00acres or 4.85ha.
b. The mine area is a parn of the Survey of India Toposheet No.F45U/3, F45U/4

bounded by Latitude: 20°16'22.7" N to 20°16'28. 1" N and Longitude: 86°02'53. 1"E
to 86°03'03.2" E.

c. The mining lease is an identified sairat source in the DSR. The Balada Sand
Quarry sairat source will -be Ieased out under the OMMC Rules. 2016 by
Tahasildar, Kantapada to the successful brdder(lessee) on the basis of public
auction for a lease penod of 5 years : ] . ‘

d. The mining plan along with the PMCP of the mmmg pro;ect prepared on benalf of
successful brdder (lessee) has been pproved 'by Deputy Dlrector Geology.

alignm

tahasildar, a nver bndge s,at BKrn away from the mining lease

area. : . . _
The cluster certifi cate has been furnlshed" by-the‘Tahasudar cermyrng that there is

o other mine jocated within 500 meters from the periphery. of the proposed mine

lease area. AS reported by the Tdhasrldar thls sairat source is not a pant of any

cluster. % .
h. As per the. approved mining plan, itis ohserved {hat sand from the quarry. will be
of sand not exceeding

extracted upto a depth of 2.60m

25000 cum (maximum productit
he item no. 1(a) in the schedu
raction project falls under

eter with annual extracﬁon

on capaclty) ‘during the valid lease period.
5, This proposal conforms to 1 e of EIA Notification,

2005 as amended time 0 time, @
Category B2 as the mining lease ared is

nd the minor mineral ext
less than 5ha.

2
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6. The proposal is duly appraised by the SEAC in its meeling held on
29.06‘2021.The SEAC has submitted the appraisal report and recommended for grant of
EC. vide their letter no. 422/SEAC-Misc-02 dated 02.07.2021.

7. The Environmental Clearance (EC) is accordingly granted to the proposed activity
of sand mining subject to the following conditions and stipulations. The EC shall take
effect from the date of registration of duly executed lease deed in this regard by the
Tahasildar and shall be coterminous with the expiry of lease period.

8. The Tahasildar, Kantapada who is the lease granting authority in this case is
responsible for monitoring strict compli'ance'of, the -following conditions of grant of

environment clearance, by the project proponent(lessee).

9. Stipulated Conditions:

9.1 The project proponent has to carry out by engagmg approprlate consultant, a study
of the annual replenishment ‘rate_ of sand’ ‘by. ~collecting pre monsoon &
post monsoon data from: the fi eld. to know the quantum of volume of sand
deposited/replenished . & - extracted in_th '::,' mining Iease area. The detailed
comparison of both pre-monsoon ‘and : pos monsoon elevat:on data shall be
included in the study report The: replems ment rate of sand may be calculated by
using the volumetric survey met" then rmethods as laid down in
Enforcement & Momtonng Guidelines for Sand:Mining,
CC. Govt. of India. The fi nding of
the rate of replennshment ‘of mme
out of the study & submlsswnfo
an adhoc manner and is- liable ‘to be’ revoked . after one'year i.e. after
15¥October,2022 if satisfactory replem "‘*'report is_not submitted.
The submission of study report ‘of’ rate ofrannua replemshment of sand is
obligatory for the project proponent 3

8.2 In the first year i.e. before the: rainy season of 2022 the extrachon of sand shall not
exceed 25000Cum, calcutated by: multlplymg the workmg area in sqmtr by
2.5 meter depth of excavation. .

93 The project proponent should carry out Rlver bed sand mining manually by
engaging local laborers in force to check over exploutatlon of sand at the

source.
9.4 Any change
SEIAA. This EC shall not be transferred
case, the lease is settled in favour of any lessee,

be taken along with the deposit of scrutiny fae. |
9.5 There shall be a ‘no working zone' to protect the embankment on both sides, road

or rail bridge in the vicinity, if any, dam, weir, water intake structure of irrigation or
drinking water project, or any cross drainage structure._10_% of the width of river
shall be left intact along the embankments on both sides as ‘no mining zone’.

Further. no mining shall be allowed within 200 m of any existing structures dam,

3

My

in the plan or quantity to be produced shall require prior approval of
without the permission of SEIAA. In

the permission of SEIAA will
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weir, water intake structure of irrigation or -drinking water project, or any cross
drainage structure._In_case of River Bridge, this_no mining zone shall extend
upto a minimum stretch of 200 meters from the bridge and it may extend upto
500 meters_in_sensitive locations. The lease area shall be accordingly curtalled
to carve out the actual sand mining area within the leasehold. _Exact map of the
lease area, and the ‘'no mining zone' shall be drawn to scale, showing the DGPS
coordinates of all corner_points, and the location of the bridge, embankment,
extraction route & other structures, and such map has to be submitted to SEIAA by
the project proponent through the Tahasildar within_three months of the date of
issue of the EC. The quantum of sand allowed to be extracted will be warked out on
the basis of the actual working area.
9.6 The lease area and the actual workina area shall be demarcated on the ground by
erecting durable masonry /concrete pillars by the project proponent.
9.7 The project proponent shall take prior statutory and regulatory clearance as
required from the concerned authorities in respect of the project, before carrying out
any operation. |- e
9.8 Mining is not permissible within the wét’e‘t :ch,ah},nelf of stream flow area. No stream
shall be diverted for the purpose of mining ‘anid_no' natural water courseé shall be
obstructed. The mining or any.qn‘c;illa‘ryi,‘écfi‘vity_f‘s;ﬁéil,_ fot in any way disturb the flow/
pattern of the river water during the non insoonperiod. There shall be no sand
mining in the river during the rainy. seas en-there is flow of water in the
river. E e o
9.9 Sand mining op,eratjons_s’hal}l_h’_:b
water / industrial purpose. -
9 10 The natural sand dunes, if any,-near
disturbed. e R
9.11 No_transportation of ninerals: shall: orc
passing through Villaf_’ciéélﬁa”ﬁiiﬂidhs”'l'fé’féf;

permission. Transportation of mi erals’th

‘He.allowed on any road
d. ithout prior _explicit
‘ xisting rural roads can be allowed
only by the concerned Govt. Department/Gram arichayat and only after required

' it

strengthening, such that thecarrylngcapacny ‘of road is increased to handle the

sand truck traffic. The project pré'pbnent'Sha{i bear the ccst towards the widening
and strengthening of existing public roads in case the same is proposed to be used
for the project. No movement on any road is allowed on existing village road
network without appropriately increasing the carrying capacity of such roads
Project proponent shall ensure that the road may not pe damaged due to
transportation of the mineral and transpaort of minerals will be as per IRC Guidelines
with respect to complying with traffic congestion and traffic density. Plying of sand
extraction trucks may be allowed on roads / path ways passing close to schools.
temples, hospitals and such other public places only with prior written permission of
competent authority. N
9.12 Vehicles hired for transportation of sand from the site should be in good condition
and should have pollution check cetificate and should conform to applicable air
and noise emission standards and should be operated only during non-peak hours

4

by
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9.13 The vehicles shall not be overloaded and shall be covered with Tarpaulin. The
Tahasildar may collect an appropriate road maintenance levy from the lessee as
part of the lease conditions on the basis of quantum of sand transported, and utilize
the proceeds of the levy for proper maintenance of the extraction paths and roads
to prevent their degradation on account of plying of sand trucks.

9.14 The project proponent shall take all precautionary measures against causing
damage to flora and fauna of the locality. The PP shall plant and nurse to full
establishment a minimum of 100 number of saplings of native tree species along
the approach roads, river banks and in community areas in consultation with the

Gram Panchavat. _

9.15 Water spray should be made on the roadfextraction paths to control dust emission
during transportation of sand.

9.16 The Project Proponent shall undertake phased restoration. reclamation and
rehabilitation of land affected by mining and completes this work before
abandonment of mine.

9 17 Environmental Management Plan (EMP) shall be implemented by PP to ensure
compliance with the environmental-conditions specified above. The year wise funds
eammarked for environmental protection hwedeures shall be kept in separate account
and shall be spent according tothe : plan - proposed. ‘Year wise progress of
implementation of EMP shall be reported to the: SEIAA; Odisha and OSPCB along
with the compliance.report; . = s Loocno

9.18 The proponent shall take necessar rés to ensure that there is no adverse
impact of the mining operations on the'himan habitation if any, existing nearby.

9.19 It shall be mandatory for ‘the project.managerhent to Submit quarterly compliance
reports on_the status .of implementation of the. above  stipulated - environmental
safequards to the SEIAA, Odisha / SPCB, Odisha/ Reégionial Office of the MoEF&
CC. Bhubaneswar, in hard and softicopies n-13'day of January, April, July. October
of each calendar year failing which EC is liable to be revoked. - *

9.20 At the end of mine closure, the prop allimmediatély remove all the sheds
put up in the quarry and all the equipment in the area before closure of the quarry.
9.21 The conditions stipulated in the environmental cleararice will be closely monitored
on the ground by the lease granting auithority; i.e. the Tahasildar, who shall ensure
ent submits guarterly compliance reports.

that the project proponent ¢ corr - repol
9.22 The concerned Regional Office of the MoEF&CC/ SPCB; Odisha shall periodically
monitor compliance of the stipulated conditions' as applicable for this project. The

uthorities should extend full cooperation to the MoEF&CC officer(s)/SPCB

project a
officer(s) by furnishing the requisite data / informatian / monitoring reports.

.23 A copy of the clearance letter shall be sent by the proponent to concerned Gram
Panchayat /Panchayat Samiti [ZilaParisad /Municipal Corporation / Urban Local

Body as the case may be.

9.24 Project proponent shall obtain Cons
implement all the conditions stipu
commence prior to obtaining Conse
State Pollution Control Board.

3

ent to Operate from the OSPCB and effectively
lated therein. The mining activity shall not
nt to Establish / Consent to Operate from the

5

Doy




9.25 The SEIAA, Odisha may revoke or suspend this EC, if impl
s is not satisfactory. The SEIAA, Odisha reserves the right to alter
rther condition in the interest of

9.26 The Project Proponent (lease holder) s

9.27 Concealing any factual information or submission of false/fa

9.28 The above conditions will be enforced inte

9.29 This Environmental Clearance’ (EC)

9.30 Any appeal against this. gh‘Vi_rdﬂﬁié’hféiblé

Memo No Q_DHQ)/_SE[H_H_ " /DL

above condition
/modify the above conditions or stipulate any fu

environment protection.

ownership of the mining lease.
mining lease Is transferred, then m

after transfer of EC as per provisions of the para 11 of EIA Noti

as amended from time to time.

20

ementation of any of the

hall inform the SEIAA of any change in
In case, there is any change in ownarship or
ining operation can be carried out only

fication, 2006,

bricated data and

failure to comply with any of the conditions mentioned above may result n

withdrawal of this environment clearance besides attracting

Environment (Protection) Act, 1986.

(Prevention & Control of Pollution)" Act, 1974,
Poliution) Act, 1981, the Environment (Protection
Insurance Act, 1991 along with: their-amendme
also any other orders passed by the Hon

and any other Court of Law relating to the subject matter.

e

Supreme Court of India, Hon'ble Hig
as T le

Law, Common Cat_l_Sé'Conditibfr{l_sié;;:f'hi;ay_ggi

”

3C

Tribunal, if preferred, within a perioc
the National Green Tribu_r_iél:Ac;%

penal provisions in the

r-alia, under the provisions of the Water
the Air (Prevention & Control of
j Act; 1986 and the Public Liability
dments and rules made there under and
'bIeSupreme Court of India/ High Court

_-Af",'f,b.f-"*f.?féﬂérSqugment of Hon'bie
NGT and ‘any other Court of

& shall lig with the National Green
escribed under section 16 of

-
p e
S’f ':-'-r—’_g-c.:- -

" 'Member/Secretary

AR

Copy to T A S ‘
1. Additional Chief Secretary, Forests & Environment Dept., Government of Qdisha for
information. ST R A T ) : ‘ |
2. Member Secretary, State. Pollution Qqn,trjol"Board, Od1§ha, Paribesh Bhawan,
A/118, Nilakantha Nagar, Unit-8, BhdbanesWarfor’informgahon. .
3. Member Secretary; SEAC, Paribesh Bhawan, AJ118, Nilakantha Nagar, Unit-VHIL.
Bhubaneswar for information. N '
4. Deputy D.G.Forest., Regional Office (EZ), Mlletry of Environment & Forests. A-31
Chandrasekharpur, Bhubaneswar for information. _
5. Principal Secretary, Revenue and DM Department, Govt. of Qdisha Bhubaneswar
for information. . _
6. Collector & DM, Cuttack/ Sub Collector, Athagad / Tahasildar, Kantapada for
 Information and necessary action.
7 Guard file for record. & oy
ZAN

Member Secretary

My
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ODISHA, BHUBANESWAR

|Consttuted under the EP Act, 1986 and EIA Notification, 2006 by the MoEF & CC. Govt. of India)
5RF-2/1, Unit-1X, Bhubaneswar-751022, Tel: 0674-3510075, E-mail-scianorissa@gmail.com

. Al
-

Letter No ﬂ&g/_&&l/\}\ D Abe'-l’ZOQfL_
File No. SIAJOR/MIN/281940/2022

To  M/s. Suryavanshi Earth Movers
Sri-Bibekananda Dash (Authorized Person)
At-Swampatna, Sibanarayanpur,

Po-Keonjhar, Dist-Keonjhar, Pin-758030

Sub: Proposal for Transfer of Environmental Clearance of Balada river sand bed over
an area of 12.00 Acres or 4.85 Hectares in village Balada under Kantapada
Tahasil of Cuttack District from the name Tahasﬂdar ‘Kantapada to M/s.
Suryavanshi Earth Movers -reg. ' L E, :

Ref: (i) EC letter no. 2042/SEIAA dated 05.08. 2021
(ii)Your letter no. 1701/Sairat dated 30,06:2022 . ' -
(m) Online proposal No SINOR/MIN/281940/2022 dtd 06 07‘2022

St Kindly refer your onlme apphcabon on dated 06 07 2022 where in you have
requested for transfer of env:ronmental clearance granted by SEIAA QOdisha vide letter
no. 2042/SEIAA dated 05 08 2021 vssued earher |n favour of Tahasildar, Kantapada,

" Cuttack.

As submitted by the Tahas&ldar |t is noted that EC was obtained for Balada River
Sand Bed for a period of 5 years in: favour of Tahasxldar Kantapada vide the above
mentioned EC letter under reference. Now, ‘the said sairat source will be leased out
under the OMMC Rules, 2016 by Tahasildar to the successful bidder (lessee) for a lease
penod of 5 years. Hence, the Tahaildar has requested for transfer of EC in favour of
M/s. Suryavanshi Earth Movers, Successful Bidder under the provision of OMMC Rules,
2016 for operatlonahzatlon of the sairat source.

The proposal was registered in PARIVESH Portal on dated 06.07.2022 with
required documents and the Authority decided in the SEIAA meeting held on 08.07.2022
that EC be transferred favour of M/s. Suryavanshi Earth Movers as recommended by
Tahasildar and the new Project Proponent has to submit the detailed compliance report

on all EC conditions on half yearly basis.

& !
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The SEIAA has no objection for transfer of environmental clearance accorded by
SEIAA’s letter no. 2042/SEIAA dated 05.08.2021 in the name of M/s, Suryavanshi Earth
Movers with the same terms and conditions under which prior environmental clearance
was initially granted and for the same validity period subject to satisfactory compliance to
all the stipulated terms and conditions of EC along with the specific conditions mentioned
below:

1) The project proponent has to carry out by engaging appropriate consultant, a
study of the annual replenishment rate of sand by collecting pre monsoon & post
monsoon data from the field to know the quantum of volume of sand
deposited/replenished & extracted in the mining lease area. The detailed
comparison of both pre-monsoon and post-monsoon elevation data shall be
included in the study report. As per the MOEF&CC, Gowt. of India's Enforcement
and Monitoring Guideline for Sand Mining, 2020, there are two methods
prescribed for the study of rate of replemshment of sand on a stretch of river bed.
These are (1) physical survey of the fi eld by the’ conventional method and (2) use
of UAV 7 Drone and other i |mage data’ processmg techmques The second method
UAV/ Drone method is the .one: wh:,"‘ ‘has een found surtable for the above
purpose, and recommended by the: \
organization in Odisha state who are
The details of UAV / Drone: meth, |
the study shall be.submitted “to” St
mined out sand in'the lease‘area..

2) Pending carrying out of the‘s ud

being granted.in an adhoc mann r A
after 31% December. 2022 |f saﬁs
submitted. The submission of. stud'_i re) .ort
within one year is oqu__ﬂ for the pro1ect !

3) 'The PP is allowed to extract sand shall not exceed 2500& ‘cum, with depth
2.5 meter in the fi rst year. In case any change is ‘proposed in the scope and limit

of the project, the prolect proponent shall obtain fresh prior environmental

clearance.

4) The Environmental Management Pian(EMP) shall be created for individual lease
and the fund shall be kept in a single account and be implemented by the
concerned Tahasildar to ensure the compliance with environmental conditions
specified for grading, compaction and maintenance of haulage road, provision of
water spray on the village road to control particulale matter (dust particles)
pollution in surrounding air during transportation from the quarry, and provision of
thick, multitayer and a continuous green belt around the lease area excluding the
entry and exit gate for prevention of environmental pollution and noise during

’% p
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Copy to

1.

@

@ 33

mining activity. All mining activity shall be done in scientific manner to safeguard
degradation of environment. All the individual lease holders of the Tahasil shall
implement the EMP as proposed. The Tahasildar shall ensure the compliance of
this condition along with all léase holders of his jurisdiction.

5) The project proponent shall submit the real time photographs (geo-coordinate) of

sand bed area, plantation activity (i.e. with mentioning no. of species and its
survival rate), photographs during data collection for replenishment study of sand

bed both pre and post monsoon period.
6) The project proponent shall submit half yearly compliance report of EC conditions
with mentioning yearly production, replenishmenf\ravlte of sand and geo-coordinate
photographs of demarcated '~‘Iea§e‘ ‘arealv .and with details compliance of
Environmental Management Plénl(E'MP):..-‘. | |

¥

Yours faithfully,

fi qufff’sm

Joint Secretary (Environment), |
Change Govt. of India, Indira. Pa
Delhi-110003 forinformation. « "7 .
Principal Secretary, Forests' & Environment:.D
information. j t R R ( R L KA Vs

Member Secretary, State’ Pollution: Control’ Board, Odisha, Paribesh Bhawan,
A/118, Nilakantha Nagar, Unit-8,'Bhubaneswar for information.

Additional Principal Conservator-of Forests, Regional Office (EZ), Ministry of
Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information.
Chairman, Central Pollution Control Board, CBD-cum-office Complex. East Ajun
Nagar, New Dethi-110032 for information. : |

Member Secretary, CGWA, 18/11, Jamnagar House, Man Singh Road, New Delhi-

11001 1for information.

vironment; Forests and Climate

BaghRoad Aliganj, New

% E ; G_‘o:_{l'_ejmr"t\erit of Odisha for

Copy to the Collector /Sub Collector, Cuttack and Tahasildar, Kantapada for

information and necessary action.
Chairman/Member / Member Secretary, SEIAA for information.
Chairman, SEAC/Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha

10. Guard file for record.

Nagar, Unit-Vlll, Bhubaneswar for information.
Membergecretary
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ed sand is very essential in order to have a check

on possible over exploitation. It is assumed that the riparian habitat disturbance is minimum
if the replenishment is equal to excavation for a given strefch. Itis imperative to have a study
of replenishment of sand material during a defined period for sustainable sand mining. As
per the MOEF&CC, Gouwt. of India's Enforcement and Monitoring Guideline for Sand Mining,
2020, there are two methods prescribed for the study of rate of replenishment of sand on a
stretch of river bed. These are (1) physical survey of the field by the conventional method
and (2) use of UAV/ Drone and other image data processing techniques. The second method
UAV/ Drone method is the one which has been found suitable for the above purpose, and

recommended by the ORSAC, Bhubaneswar.
The UAV / Drone method briefly is as follows
The Drone /UAV is fitted with the advanced camera used for survey purposes. The survey is

conducted using a set of instruments and:compatible software to depict the topography of

the study area (the lease area) by utilizing the properly referenced data.

After running the prescribed steps, the software. shall autornatically generate
orthorectified imagery. Ground truthing is done-at minimum 5 locations spread evenly across
the lease area by using DGPS instruments. The. readings: from DGPS instruments are
compared with the Dron_eaData}for_'véigfqiq"rady'é's_sés"éfh{ént}'__ P e
The study shall have the details of establish t of bench mark by putting a number
of pillar points and various Ground Coritral Points (G te, observing by DGPS the
various GCPs for permanent bench marks ‘and ‘control points. o SUmm: i
data from each session’s. profile based on survey is mentioned in the
tabular form. A detailed comparison:shegt of and post-monsaon elevation
data is prepared. Cross sectional depit ion for each section in pre
and post deposition seasons shall be given: i '

Drone images are used to recre

The replenishment study for river b

.
s

Homosaic maps of mining sites
and quarries. Each pixel contains 2D geo'! tion. (X: Y}, and can be used for
distance and surface measurements: A densified loud'can be generated from Drone
images and data. Each point contains geospati ,Z) information. ‘It provides an accurate
model of a site for precise volume :measurement and \ sual'insights. The drone data is
processed fo generate Digital Terrain Model (DTM) .and assessment of progressive

volumetric change.

Adequate number of ge
on the size of the lease area, are to be main
a maximum distance of 500 meters from the lease a
should be pre and post monsoon survey to assess the san

tagge

omatic grade ground control bench marks (X,Y.Z), depending
tained permanently around the lease area within
rea for the entire study period. There
d replenishment within the study

area. :
nizations in Odisha state who are empaneled by ORSAC to

There are some orga
conduct such survey.

LY B
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Essential Physical Criteria As Per Enforcement And Monitoring Guidelines For
sand Mining, January 2020 Of MoEF&CC, Govt. Of India

Annexure-2

T T Essential Critaria ... - . Reference

No. tfeai R SR - A ‘ -

1. *No Miqlng Zone": 1/4the part of the river width 4.1.1 (Para-e)
(excluding 3/4the central part of the river width) on Page - 16
both sides of the river towards the river bank

5 | a) Distance between two clusters: 22.5 km 4.1.1 (Para-k)
b)) Area of mining lease area is a cluster: 10 ha. Page - 19

C

3. Concave River Bank: No extraction of sand .

4. | No mining if T g e . 4.3 (Para-h)

a) Upstream: Lease is 1 km from major Bridge and high | Page - 23
ways or 5(x) of the Bridge / public civil-structure /| - |
water intakes point subject to lease islocated at a | .
minimum 250 meters distance..
Where x = Span of the bridge. =~~~

b) Downstream side; ... 7.

Lease is 1 km from the major t

10x of the bridge / public civilstructure /water infake
point R S R
Subject to lease is:located. inimurn, distance of.

500 meter wherex =. span of tt
5. Mining depth: 3 mgté;f_(‘;magi.mu

1. 4.3 (Para-m)

1. ‘Page-24

] 4.31 (Para-m)
~ Page-24

6. | Mining distance from river bank:.
1/4t of the riverwidth, =~~~ .
But subject to not less than 7:5 meter. -
7 I Area for removal of

inerals: <60% of mine Gase | 43 (Para-s)
PR TR 1 Page-26

area e e
8. | Minable sand per ha. Available for actual mining:
<60,000 MT/Annum s Bleda B '
study and replenishment rate

9. Regular replenishment

P
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Website: www.ospcboard.arg

o= OFFICE OF THE REGIONAL OFFICER, CUTTACK @

& STATE POLLUTION CONTR‘O’L.BOARD‘, QDISHA
L\ T/ 4 IDEPARTFAIENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA|
|~ 296, SURYAVIITAR, LINK ROAD, CUTTACK-753012

No. [¥X¢Q | 2575 Dt O 10202 9

CONSENT TO OPERATE ORDER

CONSENT ORDER NO. RO/CTCICTO. l%” 12022/ WPC/APC

Sub: Consent for discharge of sewage and trade effluent under Section 25/26 of the
Water (PCP) Act, 1974 and under Section 21 of Air (PCP) Act, 1981 for
existing/new operation of the plant.

Ref:  Your Online Application No. 4340726 and this Office Consent to Establish order issued
vide letter No. 1816/2575, dtd. 22.09.2022.

Consent to Operate is hereby granted under section 25/26 of Water (Prevention &

Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & control of Pollution)
Act, 1881 and rules framed thereunder to:

Name of the Mines: M/s. BALADA RIVER SAND BED

Name of the Occupier & Designation:  Sri Bibekananda Dash (Authorised Person),

Address of the unit: At Village: Balada (Plot No. 128 of Khata No. 331,
lease hold area of 12.00 Acres (4.85 Ha.), Kisam:

Nadi), Ps: Govindpur, Tahasil- Kantapada, Dist.:
Cuttack, Odisha

This consent order is valid for the period up to 31.03.2025
This consent order is valid for the product quantity, specified, outlets, discharge quantity

and quality, specified chimney/stack, emission quantity and.quality of emissions as specified
below. This consent is granted subject to the general and special conditions sfipulated therein.

A Details of Products Manufactured:
Fl. No. ’ Product Quantity \
1. Mining of River Sand 125,000 Cubic Meter per Annum

Tel / FAX: 0671-233547% l
E-mail: rospch.cuttack@ospchoard.org ‘

P.T.0.



SEEHA
= 27

Ay
Paga 3

CONSENT ORDER j
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10.

11.

GENERAL CONDITIONS FOR ALL UNITS,
The consent is given by the Board in conslderation of the particulars given in the

application. Any change or alternalion or doviation made in actual practics from the
particulars furnished in the application will alae bo the ground liable for review / yariation /
revocation of the consent order under section 27 of the Act of Water (Praventinn &
Control of Pollution) Act, 1974 and section 21 of Air (Pravention & Contral of Dallution
Act, 1881 and to make such variations Is desmad fit for tho purpase of the Acis.

The inqustry would immediately submit revised application for consent to opersie o this
Board in the 9vent of any change in the quantity and quality of raw material ! ariel peoclucts
[ manufacturing process or quantity / quality of the effluent rate of emission / zir poliution

control equipment / system etc.
o rzta of

The applicant shall not change or alter either the quality or guantity or th
wintten

discharge or temperature or the route of discharge without the previus
permission of the Board.

The applice}tion shall comply with and carry out the directives / orders iszusd oy ine
Board in this consent order and at ali subsequent times without.any negligencs oa nis
part. In case of non-compliance of any order / directives issued at any tim= =07 [ or
violation of the terms & conditions of this consent order, the applicant shall bz tahl. ior
legal action as per the provisions of the Law / Act.

The applicant shall make an application for grant cf fresh consent at least 80 days belore
the date of expiry of this consent order.

The issuance of this consent does not convey any propenty right in eithier reai or psrsonai
property or any exclusive privileges nor does it authorize any injury to private property or
any invasion of personal rights,-nor any infringement of Central, State laws or regulation.

This consent does not authorize or approve the construction of any physica! struciure or

facilities or the undertaking of any work in any natural water course.
The applicant shaﬁ display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Boara.
An inspection book shall be opened and made available to Board's Officers during the
visit to the factory. _
The applicant shall furnish to the visiting officer of the Board any informaiiontnj_g;‘atrfing/ i'ngr
construction, installation or operation of the plant or of eﬂhi\ent trer?tn}ia?~ ays \,m / EL
pollution control system / staci mo‘nitoring sy;!em any .Oh er particulars &= iy be
pertinent to preventing and controlling pollation af Water f Air.

ater supply connection §o fhat suek

e entrance of the wa PP = e o
Meters must be affixed 2t tr e on and maintanance and for ether [P~ S ‘.f
HIspGe Jalt In no case he at a joint before

y accessole 17
place ¥

o {re

et is affix2d sl

meters are easil
conzume for utiliz

the Act provided that iz
shich water has been teged

ation for any pur3cses \mc-? v
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12.

13.

14

15.

17.

18.

18.

20.

21,

23,

i uantity of water useq for

Separate meters with necessary pipe-line for assessing the q ty .
ioned below: . iler feed,

sach of the purpgjes m?:ggshial cooling, spraying in mine pits or boile

b) Domestic purpose.

X Frocass, ; ere the effluent is
The applicant sl:;ll display suitable caution board a't thetlzc% V‘me Board, indicating
entenng into any water-body or ary other place {o be "nd'r:;aree is}:l of fi forthc'a by
therein that the area into which the effluents are being discharg

use / bathing.

all not be allowe

Storm water sh d to mix with the trade and / or domestic effluent on the
upstream of the terminal manhol

es where the flow measuring devices will be Installed.

, ok ' ithin the factory and the
The applicant shall maintain good house-keeping both wit r
Premises. All pipes, valves, sewers and drains shall be leak-proof. Floor wa?hlg,cghzl’;ﬂg;
admitted into the effuent collection system only and shall not be allowed to fin
in storm drains Or open areas,

The applicant shajf at ail times maintain in good working order and opgratg as efﬁcigntly
as possible all tfreatment or control facilities or systems install or used by him to achieve
with the term(s) and conditions of the consent, -

Care should be taken to lEeep the anéerobic lagoons, if any, bio(ogically.active and _not
utilized as mere stagnation ponds, The anaerobic lagocas should be fed with the required

nutrients for effective digestion. Lagoons should be constructed with sides and bottom
made impervioys,

The utilization of treated efﬂuent on factory's own land, if any should be completed ang
there should pe No possibility of the effluent gaining access into any drainage channel or
other water courses either djrectiy or by overfiow, ;

The effluent disposal on laﬁd, if any, should be done without Creating any nuisance to the
surroundings  or inundation of the lands gt any time. .

The sludge from treatment ynits shall be dried i éludge drying beds ang the drained
liquid shall bg taken to equalization tank

The effluent treatment Units and djs osal . .
commencement of productip™ ¢ Posal measyres shal| become_operanve at the time of

T i rovi |

cah,fy?,f; i:f;";t;’;z" Provide port holes for Sampling the emissions ang access platform for

for Chimneys | :d'"Phﬂg and provige electrical oylet points and other arrangements
slacks and ofg, Sources o Emissions so as to collect samples of emission

by the Board o the appjic : _ r
Ules made therej, APplicant at any fime ' accordance with the provsions of the Act 0
Cnal...



‘® 29

Paga 5
CONSENT ORDER

The applicant shall provide all facilities and, render required assistance to the Board staff

for collection of samples / stack monitoring / inspection.

ty or rate of emission or

25. The applicant shall not change or alter either the guality or quanti
material or

install, replgce or alter the air pollution control equipment or change the raw
manufacturing process resulting in any change in quality and / or quantity of emissions,

without the previous written permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

27. The liquid effluent arising out of the operation of the air pollution control equipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance

with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amended).

Tt)e stack monitoring system employed by the applicant shall be opened for inspecﬁoh to
this Board at any time. '

28. There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to

the notice of the Board within 24 hours of accurrence,

30.

31. The applicant shall keep the premises of the industrial plant and air pofiution control
equipments clean and make ali hoods, pipes, valves, stacks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall

be made easily accessible at ail times.
Any upset condition in any of the plant / plants of the factory which is likely to result in

32.
increased effluent discharge / emission of air pollutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of

the Board by fax / speed post within 24 hours of its occurrence.
The industry has to ensure that minimum three varieties of trees are planted at the

density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the

bulk plantation of trees in that area.

The solid waste such as sweeping, wasiage packages, empty containers residues, sludge
including that from air pollution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board sa as
no to cause fugitive emission, dust problems through leaching etc. of any Kind.

33

35. Al solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by : 4
Cntd...
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36.

40.

41.

42.

ing taken to ensure that the materig| doee

Land fill in case of inert material, care be ground water or carried away y;,

! : into

! not give rise to leachate which may percolate | ‘ |
o O i tion, wherever possible in case of combustible organic material,
Controlled incineration,

li
Ill)) Composting, in case of blo-degradable material.

. i ealed in steel drums
Any toxic material shall be de-toxicated if possible, O‘hef"’;’f']sg ggasr' d in writing. The du.
and buried in protected areas after obtaining approval of U the presence of Boarde
loxication or sealing and burying shall be carried out .'"dfor handling and disposal
authorized person only. Letter of authorization shall be obtaine

of hazardous wastes,

If due to any technological improvement or otherwise this Board is of OP'”;?‘J” ”‘ato fag n°f
any of the conditions referred to above requires variation (tnclud:n'g' the ¢ ange Y
control equipment either in whole or in part) this Board shall after giving the apphcapt an
opportunity of being heard, vary al| or any of such condition and thereupon the applicant

shall be bound to comply with the conditions so varied.

The applicant, his / heirs / legal representatives or assignees sha{l have_ no claim
whatsoever to the condilion or renewal of this consent after the expiry period of this

consent.

The Board recerves the right to review, impose additional conditions or condition, revoke
change or alter the terms and conditions of this conisent,

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevantion & Control of Pollution) Act, 1974 and section 21A of Air

(Prevention & Control of Pollufion) Act, 1981.

Contd...
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13.

14.

SPECIAL CONDITONS:

The project proponent shall take statutory clearance/ approval/ permission for the
concerned authority in respect of his project as and when required.

Any change in mining technology/ scope of working shall not be made without prior
approval of the State Environment Impact Assessment Authority (SEIAA).

Any change in the calendar plan including excavation, quantum of mineral and waste
shall not be made and also shall comply with the stipulated conditions specified in the
Environmental Clearance order issued by SEIAA.

Mining activity shall be carried out as per approved mining plan prepared for this
project.

An Annual Return of the production undertaken shall be submitted at the end of
financial year.

Domestic effluent if any from mine shall be discharged to soak pit via septic tank
constructed as per BIS specification.

Ambient air quality inside the mining lease area shall be maintained as per National
Ambient Air Quality Standards, 2009 (As per enclosed Annexure-II).

Dust suppression on mine haul roads shall be carried out by spraying water through
mobile/fixed water sprinklers.

Regular collection of spilled over raw material from haul roads shall be practiced to
prevent the generation of dust due to movement of dumpers / trucks.

The transportation vehicles shall be covered with tarpaulin cover to control generation
of any fugitive emission during transportation.

The Lessee shall undertake plantation as mentioned in the Mining Plan.

Adequate measures shall be taken for control of noise levels in the work environment of
mine area so that noise levels at the boundary line of mine lease area shall not exceed
75 dB(A) during day time (6.00 AM to 10.00 AM) and 70 dB(A) dLlring night time
(10.00 PM to 6.00.AM).

The mine shall abide by all the provisions of E (P) Act 1986 and Rules framed there
under.

The Board may impose further condition or modify the conditions as stipulated in this
order during operation and may revoke this order in case the stipulated conditions are

not implemented and/or information is found to have been suppressed/wrongly
furnished in the application form.

PT.0O

s m—
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is operated without adequate Poliution i,
ry )
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i sh
measures direction for closure

and/or under seclion 33(A) of Wa

further notice |
In case the consent fee 1s revise
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notice.

E and F to keep this consent order valid.

REGIONAL OFFICER

Sri Bibekananda Dash (Authorised Person),
M/s. Balada River Sand Bed,

M/s. Suryavanshi Earth Movers,

At: Swampatna, Sibanarayanpur,

Po/ Dist; Keonjhar- 758030,

Odisha

Member Secretary, State Pollution Controj Board, Odis

Collector & District Magistrate, Cuttack . Bhubaneswar.
Mining Officer, Cuttack Circle, Cuttack

Tahasildar, Kantapada

Copy to Guard file.

REGIONAL OFFICER

o

¢
0
!
A

sand quar ; £ A )
it is found that the all be issued under section 31(A) of Ajr PCPR) ACMgg\ /
ter (PCP) Act, 1974 as INe case may be withoy, ,
e 1

d upward during this period, the industry shay pay

o . ; ion A, B, C, D,
The occupier must comply with the conditions stipulated in section

\

|
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Joint enquj , ;
mvcrqsnl;'zl’ rc!)ort of river sand-excavation from the Balada-Nainlo Devi ’
sairat source under Kantapada Tahasil of Cuttack District

In response to the Lett - ' X
the field visit was c?)?;l? tl 1119,th-]7-01-202.3 » Office of the Tahasildar, Kantapada,
Cuttack, SDO, Irrigati cted by Deputy Director of Mines, Cuttack, Geologist,
Revenue offici lmgi‘altzon, kantapada, Cuttack and Tahasildar, Kantapada along with
boundarv i ";:S of Kantapada tz.ih.asd. The revenue officials have identified the lease -
. ar'yd ne. From the Survcfy, it is noticed that, Five patches of Sand area have been
xcavale from Ehe balada-nainlo sand quarry of the kantapada Tahasil. To assess the
excavation of minor mineral (Sand), The area was visited +with the Cadastral map and
the total excavated areas were surveyed thfough hand held GPS and measuring tape.

The tentative Quantity of sand excavated from the Balada-Nainlo lease area are

given below.
\PATCH Average Average .Average Thickness of| Volume (In Cum)
Length (m) | Width (m) excavation (in m) e
‘ PATCH-1 120 29 2 6960
.1 PATCH-2 206 24 ) 9888 ' .
PATCH-3 186 21 2 7812
PATCH-4 161.5 28 2 2044 ‘
PATCH-5 1215, s 2 3374 j
Total : 38075 J
CONCLUSION:-

From the above survey, it was concluded that, the total excavateii 'sand from the
Balada-nainlo sand quarry is approximately 38078 m. .

. /&Waﬂ) %ﬂ s TW

Tahaslidar, Kanlapada Geologilst, Cuttack ) g Mlning Offlcer,. Cuﬁa&k

Wq”\ ‘. / 2

-

oT\" '
SEO/,L-%allon“, Kantapada, Cullack N

% . Reviznue inspector. ,ﬂg'aﬂo Clrcle

Revenuve Superv?sor& Kantopada

s "

"f ¥i) . ';",j.‘!:f‘ '.3“ # m’mcq Pamﬁ‘/ ) . %5 .
© Rer. i sentalive ' lesse D-A(Touxl) !

J a1l e ¥
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Amnexure -

By Speed Post
OFFICE OF THE TAHSILDAR, KANTAPADA

Ref.No___ 609 Dt 24/p3 /)04

To
Sri Bibekananda Dash, Managing Partner
Suryavanshi Earth Moovers
At- Sibanarayanpur
Po- Keonjhargarh
Dist- Keonjhar
Authorised Representative : Sri Jibananda Patra of Village Brahmanbati

Sub :- Stop the quarry operation of Balada (Nainlo) Devi River Sand  Sairat Source (Sairat
Case No-22/2020-21) .

Ref:- Joint Enquiry Report dtd. 1.3.23 of Composite Team

With reference to the report on subject cited above, you are hereby directed to stop the
quarry operation of Balada (Nainlo) Devi River Sand Sairat Source (Sairat Case N0-22/2020-21) $
immediately until further order.

Further you are directed to deposit the “Y” form books bearing sl. No. 181 & 182 before

the undersigned by today positively.
22
/‘"“@3{"”
Tahasildar, Kantapada

. TAHASILDAR
Memo No...... 810 DT. 0131/0 L KANTAPADA, CUTTACK

Copy submitted to the ADM(Revenue) / Sub — Collector, Sadar, Cuttack for kind information.

st

Tahasildar, Kantapada

) 81l TAHASILDAR
Memo No ‘ DT...Q‘!}—{.[ & /OF&N TAPADA, CUTTACK
ﬂgq}} Copy submitted to the SDPO, Sadar, Cuttack / IIC, Olatpur PS / IIC, Govindpur PS for kind
CZ information and they are requested to close watch on the illegal transportation of sand from the

said source. ‘ ]17/2423
' Tahasildar, Kantapada

, & TAHASILDAR
%g Memo NOG,C;{DTJ(;{/O%/% NTAPADA, CUTTAGK

Copy forwarded to the R.S, Kantapada / R.l, Brahmansailo / R.| Dhanamandal / R.I Adaspur for
information and they are directed to regular check the source for any irregular sand extraction.

Reeved ‘ /},.Mﬂﬁfnﬁﬁ
Tahasildar, Kant

Irbeiaiendy Petére ‘ & "
[/ o TAHASILDAR
-2 B KANTAPADA. CUTTACK

=
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OFFICE OF THE TAHSILDAR, KANTAPADA B
Ref.No____ 6921

To

Sri Bibekananda Dash, Managing Pariner
Suryavanshi Earth Moovers

At- Sibanarayanpur

Po- Keonjhargarh

Dist- Keonjhar, PIN-758002

Sub :- Deposit of Royalty and Penalty for excess extraction of sand from Balada (Nainlo) Devi River Sand
Sairal Source (Sairat Case No-22/2020-21) .

Re! :- Joint Enquiry Report of Compasite Team ¢t.01.03.23

With reference 1o the report on subject cited above, this is to inform you that the fease deed for the
said source has been executed on dt.5.8.22 for operation of the Balada {Nainlo) Devi River Sand Sairat
Source for five years trom the date of agreement subject to maximum 25000 Cum of sand extraction in the
fist year. After receipt of public petitions the joint enquiry has been made by the composite leam of Mining
Officer, Cuttack, Geologist of Cuttack Dist, SDO, Irrigation, Pratapnagari Division and Revenue Officials of

Kamapada Tahasil in presence of authorized representative of lessee Sni Jibananda Patra of Village

Brahmanbati on 27.01.2023 and report submitted by the team on dt.1.3.23. From that jeint enquiry report it

reveals thal you have extracted 38078 Cum of sand 1l date. As there is only 4 months passed from the
date of lease deed out of first year, you have exceeded the limit of extraction given by SEIAA inthe EC.

So following amount of Royally, Addilional Charge, DMF, EMF and Penalty for such fliega! mining is
imposed upon you for excess extraction of sand (38078-25000) = 13078 Cum as per OMMC Rule-2016.

i. Royalty = 43078 cumx R5.35 =Rs. 4,57,730.00
1. Additional Charge =13078 cumx R 187 = RS 24,45,586 00
Total = Rs,29,03,316.00

fl. DME (10% of Royalty) = Rs$.29.03,316x10% = Rs.2,90.332.00
Iv. EMF (5% of Royally) = Rs.29,03.316x 5% = Rs.1,45,166.00

v, Penally as per OMMC Rule 51 (1) {i) = Rs. 5,00,000.00
Total = Rs.38,38,814.00

(Rupees Thirty Eight Lakhs Thirty Elght Thousand Elght Hundred Fourteen Only)

Sa you are hereby directed lo deposit the above amount for such illegal mining within a week from
the date of issue of this lelter positively otherwise action as per OMMC Rule will be initiated against you-
Further you are directed to obtain revised Mining Plan for operation of the sald source in future.

} £
oo
hasiidar, K20

UTTA

pada
‘g TAHASILOAR o
MemoNo....§ﬂ&.............m.!..S.‘.%: KANTAPADA, CUTT
r kind Information-

f
Copy submitted to the ADM(Revenue) / Sub= Collector, Sadar, Cutack 12 At 03,7,;1?33
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By Reqgd. Post
Reminder

OFFICE OF THE TAHSILDAR, KANTAPADA
Ref. No 252 Dt QB[OB ﬂQ’%

To
Sri Bibekananda Dash, Managing Partner
Suryavanshl Earth Moovers
At- Sibanarayanpur
Po- Keonjhargarh
Dist- Keonjhar, PIN-758002

Sub :- Deposit of Royalty and Penalty for excess extraction of sand from Balada (Nainlo) Devi River Sand
Sairat Source (Sairat Case No-22/2020-21) .

Ref :- This office letter N0.692 dt.15.03.23

With reference to the letter on subject cited above, this Is to inform you that you have been directed
to deposit Rs. 38,38,814.00 (Rupees Thirty Eight Lakhs Thirty Eight Thousand Eight Hundred Fourteen
Only) towards Royalty and Penalty for excess extraclion of sand from Balada (Nainlo) Devi River Sand
Sairat Source within a week from date bf issue of the letter. But till date you have not deposited the
required amount in our official account.

Further this (s to inform you that one public strike was going infront of Tahasil office since 17.03.23
regarding Balada Sairat source and Sub Collector, Sadar, Cuttack was came to this office on 27.03.23 for
discussion with them. As per order of Sub Collector, Sadar, Cuttack you are hereby directed to appear
before the Sub Collector, Sadar, Cuttack on dt.04,04.23 (Tuesday) at 11.00 AM unfailingly.

So you are hereby directed to deposit the above amount by 30 March, 2023 positively otherwise

action as per OMMC Rule will be initiated against you.
Tahasildar, Kantapada

2\ TAHASIL DOAR
XANTAPADA CUTYACe

Memo.No.........@.5..:‘.3?......_.....DT..Q.Q.’[Q.%[QB

Copy submitted to the Sub — Collector, Sadar, Cuttack for favour of kind information.
oy 202>
Tahasildar, Kantapada

1ARASIL DR
AT T Ce
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By E-mail
Reminder

OFFICE OF THE TAHSILDAR, KANTAPADA
Ref. No = 98¢ Ot 07’/5/,33

To
Sri Bibekananda Dash, Managing Partner
Suryavanshi Earth Moovers
At- Sibanarayanpur
Po- Keonjhargarh
Dist- Keonjhar, PIN-768002

Sub :- Deposit of Royalty and Penalty for excess extraction of sand from Balada (Nainlo) Devi River Sand
Sairat Source (Sairat Case No-22/2020-21) .

Ref :- This office letter N0.692 dt.15.03.23 and No.852 dt.28.03.23, No.1030 dt.12.04.23

With reference to the letters on subject cited above this is to inform you that you have been directed
to deposit Rs.38,38,814.00 (Rupees Thirty Eight Lakhs Thirty Eight Thousand Eight Hundred Fourteen
Only) towards Royalty and Penalty for excess extraction of sand from Balada (Nainlo) Devi River Sand
Sairat Source within a week. But till date you have deposited Rs.8,00,000/- only in our office account.

Bank Name:- INDIAN BANK
Branch Name:- NJALI

A/c No:- 794962565

IFSC Code:- IDIBOOONO26

So you are again requested to deposit the balance amount of Rs:30,38,814.00 within a week from
issue of this letter in our above official account positively 6therwise action will be taken as per OMMC Rule.

T L

Tahasildar, Kantapada
fey qirang oo

o :.71 2 1A

Memo No....... %08"1 .......... DT...Q ’) 06 &)3

Copy submitted to the ADM(Revenue) / Sub—Collector, Sadar, Cuttack for favour of kind information.

&y
Tahasildar, Kantapada

VIOVANI DR

¥assladmra T LY s

2
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OFFICE OF THE TAHSILDAR, KANTAPADA
Letter No jacd Dt (! /C‘g/g_e, L@g

Sri Bibekananda Dash, Managing Partner
Suryavanshi Earth Moovers

At- Sibanarayanpur

Po- Keonjhargarh

Dist- Keonjhar, PIN-758002

To

Sub :- Deposit of Royalty and Penalty for excess exiraclion of sand from Balada (Nainlo) Devi
River Sand Sarrat Source (Sairat Case No-22/2020-21) .

Ref :- Letter No. 8996, Dt.31.07.2023 of Sub- Collector, Sadar, Cuttcak

With reference to the report on subject cited above, this is to inform you that the lease deed
for the said source has been executed on dt.5.8.22 for operation of the Balada (Nainlo) Devi River
Sand Sairat Source for five years from the date of agreement subject to maximum 25000 Cum of
sand extraction in the first year. After receipt of public pelitions the joint enquiry has been made by
the composite team of Asst. Collector, Office of the Sub- Collector, Sadar,Cuttack . Reveriue
Supervisor, Kantapda. Rl Brahmansailo, Rl Dhanamandal & Amins of Kantapada Tahasil on
28.06.2023 and report submitted by the team on dt.04.07.23. As per Letter No. 692, Dt. 15.¢3.23.
the excess extraction of sand was 13078 cum. But as per the report submitted by the joint enguiry
committee on 04.07.23 the amount of sand which used in that road is 11,000 cum .

So following amount of Royalty, Additional Charge, DMF, EMF and Penalty for such illegal

mining is imposed upon vou for excess extraction of sand (13078-11000) = 2078 Cum as per OoOMMC
Rule

i, Royalty =2078 cumxRs.35  =Rs. 72,730.00
i Additional Charge  =2078 cum x Rs.187 =Rs. 3,88.586.00
Total = Rs.4,61,316.00
ii.  DMF (10% of Royally) =Rs.4,61,316x10% = Rs.46,132.00
v, EMF (5% of Royalty) = Rs.4.61,316x5% = Rs.23,086.00
v.  Penally as per OMMC Rule 51 (1) () =Rs. 5.,00.000 00
Total =Rs. 10,30,514.00

Penalty paid by Lessee =Rs. 8,00,000.00
Total Balance =Rs. 2,30,514.00

So you are hereby directed to deposit the above amount towards Rayalty, Additional Charge.
DMF, EMF and Penalty for such illegal mining within a week from the date of issue of this letter
positively otherwise action as per OMMC Rule will be initiated against you.

T

UL Ay,

Tahasildar, Kantapada
Memo No..... 1905, oT.e1lc8 22

. _Copy submitted tc the ADM(Revenue) / Sub — Collecter, Sadar, Cuttack/ Deputy Director,
+ Mining, Cuttack for kind information.

A TS
’ ! L.

Tahasiidar, Kantapada
¥,

— —————
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AtYP.O : Jharapada, P.S. : Govindpur, Dist. : Cuttack

At ltishree Behera | Mob. : 7855032622 |
‘;mpanch. Jharapada Grama Panchayat '
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- o the Balada (Nainlo) sand sa

S by ambulance or any 6t¢h‘er v¢hic;e'ih ca’ge‘*(\so‘m¢ 'o‘f he le 3 ick
~ Considering the problenis;ia‘s,des‘cribcdr abbvq@d{igéﬁtﬂier to safeguard the
- lives and properties of the I

R E'Mj&sh'fmmﬁah” " béﬁnm;\;l"rd:
OFFICE OF THE |
JHARAPADA GRAM PANCHAYAT

A AVPO:  Jaharapada, PS- Govindpur, Dist: Cuttack
Smt. Itishree Behera,

Sarpanch, Jahrapada Gram Panchayat Mob:
; 7855032622,

—ys

- Ref No.: 289 Date.
30/11/2024
Respected,

Hon’ble Chief Minister, Government of Odisha.' i
Sub: (Regarding closure of Sand Sariya_t) | ’
Respected Sir,

We, the undersigned villagers of Badékh}ararr'l/zinga, Village want to bring
your kind attention that, we are living 100 families near the bank of Devi
Kandala River where there is no embankment. The embankment road which
has been constructed for our safety consists of a very narrow road. Everyday

- due to continuous passage of 10 wheelers, 12 wheelers, and 16 wheelers Hywa
carrying around 100 trips of sand from the Balada Nainlo sand sairat the said
road is becoming weak. In past, twice the river breached into the land area
through the embankment during the fime of flood and we had sustained
extensive damage, as a result there is a fear 'of loss of iiyes and properties_of
the local people and it is becoming more difficult to take someone to hospital .. & <

the local people fall sick? o s

ocal people necessary steps may be taken to close B

irat.




3 Therefore, it is our request that we shall remain obliged forever if
“justice may be served.

Yours Faithfully

N.B.: A copy of this letter is
hereby forwarded to the
Collector, Cuttack; S.P.,
Cuttack; DDM, Cuttack; SDPO,
Cuttack Sadar; IIC, Govindpur
PS; and all the print and
electronic media for
information. '

CERTIFICATE

Certified that all endeavour have been: taken to translate the document
from Odia to Enghsh by me and typed in front of me.

Cuttack | :
Date: 21 0%- W™

DEBASH!S SAMANTARAY
- Advocate
: E No-0-4212024
Ph-7978814485
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Date. 09/12/2024

Respected,

District Collector, Cuttack

Sub: (Regarding illegal sand mining)
Respected Sir,

We, the undersigned villagers for your kind consideration want to bring

ybur attention that, the lessee of Balada (Nainlo) sand sairat forcibly doing
illegal sand mining from Sudusailo using various machines. Instead of the
allotted area he is doing the illegal mining from various other portions stating
that “I am a man of Chief Minister and I can do mining from anywhere as per
my will, and Mining Department will not listen to anything no matter how
many times you people will give written complaints to them”. It is pertinent to
~ mention here that the allotted mining area of the lessee is Balada (Nainlo), but
instead of mining in the allotted area as per rules of the Government policy the

allotted mining plan is coming under Nainlo Mauza Khata No. 333, Plot Nos.

113, 111 and the trace map has been megntioned in the said Khata and Plot

number and further it has been mentioned in the lease document that no

-machines shall be used for loading and no 10, 12 and 16 wheelers shall be
used for transportation of sand using the embankment road. But without

following the government rules how is he transporting the sands through the

emb’ankment rad using heavy vehicles? In past days considering the

complaints of the local people Sailo Badabil sand sairat has been closed, as -

there is a siphon is flowing to the island villages beneath the river

embankment road as a result the villagers of the island villages are benefitted

by getting water through a canal for which intellectuals and local people



SC

intimated the government regarding the same. Taking into consideration of the
said fact, Government closed the Badabil sairat for the welfare of the local
farmers and when the notification was issued for the Balada (Nainlo) Sand
sairat, during that time Tahasildar, Kantapada considering the previous
complaints of local villagers, mentioned in the Map that the road will pass
through Nainlo Mauza for the Balada (Nainlo) Sand sairat. So, we are
demanding for justice by enquiring the matter by a high level committee
regarding how the lessee is transporting the sand using road above the siphon
using heavy vehicles. The Mining Officer is not taking any kind of actions
even after repeated intimations. In past few days while the island villagers
were protesting regarding the same at that time both the IIC, Govindpur and
the SDPO, Cuttack Sadar and promised them to settle the matter finding out a
solution, but unfortunately the matter was not settled. Hence, we will sit in
protest at Badabil near Kandala embankment for indefinite period since

11/12/2024 (Wednesday) as there is threat to our lives and properties.

Yours Faithfully

N.B.: A copy of this letter is hereby
forwarded to the S.P., Cuttack; DDM,
Cuttack; SDPO, Cuttack Sadar; IIC,
Govindpur PS; and all the print and

electronic media for information.

CERTIFICATE
Certified that all endeavour have been taken to translate the document
from Odia to English by me and typed in front of me.
Cuttack
Date:
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OFFICE OF THE SGI
JHARAPADA GRAM PANCHAYAT
‘ . AtPO: Jaharapada, PS: Govindpur, Dist.: Cuttack
Smt. Itishree Behera
b

Sarpanch, Jahrapada Gram Panchayat MOR:
7855032622 :
Ref No.: ‘3_1_2 Date. 29/12/2024
Respcctéd,,

- Deputy Director of Mines, Government of Odisha.

Sub (Regardmg Balada Nainlo Sand Sariyat)
(Reply to ‘the Letter No. 4414/ 27.12.2024 issued by Mmmg Department,

Cu‘ttack)

Rcspccfed Sir,

With all. ‘due respect T want to state that I, Smt. Itishre:
O: Jharapada, PS: Govindpur, Dist.: Cuttack. I am

Panchayat. On dated 30/11/2024 I have
289 /30.11.2024 regarding closure of .

Balada (Nainlo) Sand sariyat to the' Hon’ble, Chief Minister and con51der1ng ,
the same a letter has been issued from the Hon’ble Chief Minister v1de Ietter;
no. 4414/ 27.12. 2024 trough the DDM, Cuttack. It is pertinent to mention here
that the road which is being used for Balada Nainlo Sand sariyat is very

narrow as a result if one car goes through that road, then even a cycle won’t b
10/ 12/16 wheclers hywa also,{;

able to pass through that road and in between
going through that road. There is a siphon passmg thmugh the sa1d road as a.
result of which the entire island villagers get water supply through a cangl »f
the purpose of cultivation, considering the same the Government has cIosedi;
the Badabil Kandala Sand salrat In past days, the nver ached in '

e Behera, W/o.:

- Dillip Kumar Behera, At/P
the Sarpanch of the Jharapada Gram

sent a written complaint vide letter no.




2 : ;é

arca through the embankme'nt durin
Andeisahi. There is pg small emb
Grampanchayat are living near the ri

g the time of flood at Badabil and

verside. Due to continuous passage of

ankment as the villagers under my

3;:‘%;’; arcxiies ?mmg sand it is becoming for an ambulance to pass through =~
violating the}dlrec_tions' of the Hon’ble High Court this Balada i

t(}ll\iaz;llgzi;tlirzagat 1S jol-aeratin{; bOth _duﬂng day and mght hours as aresult ,"212
Keeping in view cfmg difficulties while going to the school and anganwadi. -
reﬁresmtaﬁ‘}e_ I .0 the mte.rest of ﬂjc'common people and being a 'people’s o
g e L. am Tequesting .you. to completely close the Balada (Nainlo)
07 eaidl- 1 am unable to remain present on the same date as I am frightened =~
 andthere s threat to my life, v g il

NBA copy of this letter is
T héréby"fdtwarded to the Hon’ble
- Chief Minister, Government of -
- Odisha, DM, Cuttack; Collector, ; AR e
- Cuttack; S.P. (Rural), Cuttack; -~ | 5y
. Assistant. Collector (Revenue), SR e
- Cuttack; DDM, Cuttack; for
_ information. : ‘

 CERTIFICATE

S S Ceﬁiﬁed that é_lll endeavour have bcen taken to tfénslate the document
' from Odia to English by me and typed in front of me. : :
Gk _
| : be/écuswi Sm7wqwq/)4
DEBASHIS SAMANTARAY
Advocate

E.No-O-42/2024
Ph-7978814485

: ‘fpaeé;;?-“\‘bﬁi' o

Yours Faithfully




Ministry of K nvironment, For
(Issucd byzthe State K

Khk

hmed 12466/2024

To.
GANESH KAR
GANESH KAR

Suryavanshi Earth Movers Sibanarayanpur, KE
ganeshpkarec@gmail.com

File No.: 470283/188-
sovernment of India
cst and Climate Change
nvironment Impact Assessment Authority(SEIAA),
ODISIIA)

AnmeXUrL. —
MIN/04-2024

NDUJHAR, ODISHA, 758030

Sabject: Amendment in Environmental Clearance (1:C) 22/04/2024 granted to the project under the provision of
the E1A Notification 2006 -regarding.

Sarhisdam,
This is in rcference to your application  submitted  to SEIAA vide proposal number
SIA/OR/MIN/470283/2024 dated 22/04/2024 for grant of an amcndment in prior Environmental
Clcarancc (EC) to the project under the provision of the EIA Notification 2006-and as amended thereof.
2. The particulars of the proposal arc as below
(i) EC Identification No. EC24C01070R5936577A
(ii) File No. 470283/188-MIN/04-2024
(iii) Clearance Type Amendment in EC
(iv) Category B2
(v) Schedule No./ Project Activity I(2) Mining ol minerals

Balada Sand Quarry over an arca ot 12.00 Acre or
(vii) Name of Project 485 Ha. under Kantapada Tahasil of Cuttack
n ; district, Odisha
(viii) Location of Project (District, State) CUTTACK, ODISHA
(ix) Issuing Authority SEIAA
(x) EC Date 22/04/2024
(xii) Applicability of General Conditions NO
(xiii) Status of implementation of the project
SIAIORIMIN/A70283/2024 Page 10f 3
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This has reference to your online application no. SINORMIN/A70283/2024 dated 22.04.2024, wherein vou have

requested for amendment (1., amendment of 1Coregard 1o
anted by SEIAAL Odisha vide letter no ¢ Identification No. 2042'SEIAA dL

annual production of sand as per replenishment study report) of
Envitonmental Clearance (110 g
O5GR.2021 in favour Mys, Suryavanshi Earth Movers, the suecesstul bidder/lessee,
2. The application was exammed in the Srare Lnvironment Impact Assessment Authority (SEIAA), Odisha in its 167'h
meeting held on 03.06.2024 in accordance with the [EJA Notification, 2006 s amended from time to time and the
following points are noted:
i) This is a proposal for amendment of EC of Balada Sand Quarry over an ares of 12.00 Acre or 4.85 Ha. under
Kantapada Tahasil of Cutiack district, Odisha.
i11) The project proponent has obtained EC from SEIAA, Odisha vide EC letter no. /EC Identification No. 2042/SEIAA
€. 105.08.2021 and EC transfer vide letier no.4868/SEIAA 1. 13.07.2022 for Balada Sand Quarry over an area of 12.00
Acre or 4.85 Ha. under Kantapada Tahasil of Cuttack district, Odisha.
tui) During EC application the PP has submitted required documents along with mining plan where it is mentioned that
mineable reserve of the proposed sand is 126450 cumn with depth of sand deposition was 3.0 meter and proposcd for
anmnual extraction-25000 cum.
v) The SEIAA allowed 25000 cum of sand for |t year production with depth of mining 2.5 meter.
&) There is an EC conditions point no, 9.1 (o 9.2 in page no. 03 that “Pending carrying out of the study & submission of
the report. this clearance Is being granted in an adhoc manner and s liable to be revoked after one year i.e. after August
2021, il satisfactory replenishment study report is not submitied
1) The replenishment study was done by M/s. Geomae Solutions Pvt. Ltd, the (ORSAC Empanelment Agencies) with
mentioned that Mineable Reserve during Pre-monsoon survey- 2023 = 50840Cum. Mincable Reserve during Post-
Mensoon survey-2023 = 72849Cum and quantity of sand replenished is 22009 cum and proposed production 22009 cum.
#vi3i) Documents submitled for amendment of EC:; :
3. The proposal was placed in SEAC meceting held on 04.05,2024 and the SEAC decided to recommend the proposal with
foliowing conditjons,
(i) RS quantity derived is 22009 cun, which may be recommended as maximum qty subject to leaving safety zone as per
curdelines.
11} Transport route to be decided with permission from the aut'hurity as the same is not clear from KML file.
<. Amendment of Environmental Clearance (EC) Ietter no./Identification no. 2042/SFIAA dt. 05.08.2021 issued for
Balada River Sand Quarry in favour of M/s. Suryavanshi Earth Movers is allowed for extraction quantity of sand 22000
Cam per annum for the balance lcase period. The other stipulated terms and conditions of the original EC tnitially granted
TEMEmS same subject to satisfactory compliance (o all the stipulated terms and conditions of EC along with following
additional stipulation mentioned below.

oy T
. Jostrat Secretary (Environment), Ministry of Environment. Forests and Climate Change Govt, of India, Indira Paryavaran
Bravan, Jor Bagh Road, Aliganj, New Delhj-| 10003 for information,
2. Principal Secretary, Forests & Environment Dept., Government of Odisha for information.
3. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan, A/]18, Nilakantha Nagar, Unit-8,
Bhsibaneswar for in formation,
4. Additiona) Principal Conservator of Forests, Regional Office (EZ), Ministry of Environment & Forests, A-31.
Chandrasckharpur, Bhubaneswar for information,
3. Chairman, Central Pollution Contro} Board, CBD-cum-office Complex, East Arjun Nagar, New Delhi-110032 for
information,
6. Member Secretary, CGWA, 18/ I, Jamnagar House, Man Singh Road, New Delhi-11001 1 for information.
7. Copry to Director of Mines, Steel & Mines Dept., Govt. of Odisha for information and necessary action.
8. Copy 10 the Collector/Sub Collector, Cuttack, DFO, Cuttack ang Tahasildar Kantapada Mining Cuttack for information
and necessary action,
9, Chairman/Member / Member Secretary, SE[AA for informatjon,
10 Chairman, SEAC/Member Seerctary, SEAC, Paribesh Bhawan, Ar118. Nilakantha Nagar, Unit-VI1], Bhubaneswar for
netkommnation,

SQMORMFIN/470283/2024 v Page 2 of 3
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11 Guard file for record. gﬁ’
&5

Annexure |
sdditi ¢ Conditi
(1) The PP is required to carry out the Annual rate of replenishment study (ARRS) through ORSAC empancel agency in
subsequent year and submit the report to SEIAA, Odisha.
(11) The validity of EC is for validity of DSR or validity of lcase period whichever is carlier.
dzaa) The Project Proponent (leasce holder) shall deposit Rs.2.50,000/-. with the respective District Environment Society for
raismg 500 plants (minimum @100 trees per Ha) of native species within 2 vears in a suitable location adjoining to quarry.
(1) The PP will implement the EMP with a budgctary allocation as proposed in the NP report during 12O apphicanon
(v) The Project Propenent shall uploaded submitted six monthly EC comphance in the Parivesh Poral of MoEF & CC .
Govi. of India only within six months (06) from date of issue of transfer of EC. falling which the EC is liable to revoked.
(vi) In case, there is a change in the scope of the project, fresh Environment Clearance shall be obtained.

Signature Not Verified

Digitally Signea‘g;: Murugesan
Member Secretary ZSEIAA

Date: 13/06/2024—l
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VAKALATNAMA
IN THE HIGH-GOURTAT-CALCLHA  ~X

NATIONAL GREEN TR BONL

DISTRICT : KbLWonal

.
"

Appelate—durisdiction
o WA No. of 20246~ /E %=
C_';,:.'fu' t.Q P’f‘a/sad Pa.‘{' QR Appellant
’ = Petitioner

-Versus-

C—/—ai'& O‘P od,v'gl\q L ond ov¢ Respondent

Opposite party

Vakalatnama on behalf of-............ q,W}qprMQ.dpaf'_f‘? ..................... Knows all

men be these presents that by this Vakalatnama I/We appoint the Advocates Pleaders noted below or any one

for filing the memorandum of appeal or petition

; ) for entering appearance
matter for appearing and conducting and arguing the same for depositing or Withdrawing any money in
connection therewith, for moving the Court in any matter connected therewith for preparing the Paper Book in

_ the case and for putting in papers, petition etc. on my/our behalf for filing or taking back any documents for
withdrawing suits or appeals or petitions with permission to institute fresh suits, appeals, petition etc. for
signing and filing the petitions of compromise in connection with the said matter and for taking copies of
paper from the Record and I/We further say that any act done by my/our said Advocate or Advocates or by any
one of them after accepting this Vakalatnama, shall be considered as my/our own true and lawful act.

in the above

of them as my/our lawful Advocate or Advocates

And I/We further hereby agree and undertake to pay the said Advocate or Advocates his or their fees as
settled and all others sums that may be necessary to carry out the requisition of the Court and otherwise to
enable the said Advocate or Advocates to conduct the case properly, failing which the said Advocate or Advocates
after notice to mefus will be at liberty to withdraw from the further conduct of the case.

IN WITENESS WHEREOF l/we sign and ygecute this vakalatnama, on this the .20 .................. day of
....... ST.../......‘..zozg ' /W o @A
- ‘Pm: g S NAME OF THE ADVOCATE
Royanhat folkafs PO“M)‘.“L &=
q?fscr oy 7 A, Kenon Contar Roy Roadl
: 22 ay 5327
dvoak 1789 thal et @ g S8es & “

Poushali_ b @ yahoo-com

Cem



